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counsel for the applicant. The case of the
applicant is that under Rule-15(2) of E.D eAgents
Service Rules he'is entitled for regular
appointment to the post of E.D,Bs?.Ms and in
the circumstances, the Respondents be directed

to ¢ive him alternative appointment en £illing

up of the post of EDBPN, Naranpur.
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From the facts of the case it appears

that the applicant was provisieonally apwointed

as EDBPM, Purumunda Bs0s weCef . 2.11.2000

with a stipulation that his appointment would

be terminated as and when the regular appeintee

to the post becomes available. In the circume ‘

stances the applicant does not come within

the ambit of Rule~ 15(2), relied upon by

him,

For the reasons aforesaid, we see

no merit in this OsaA. which is accordingly




